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NOTES OF THE REGISTRY 
	

ORDERS OF THE TRUNAL 	

'to 

order dated 20.9,02 

Heard Shri M.K.Nayak, Advocate for the 

Applicant and Shri !.Pal, learned senior counsel 

áppeinq fo r the Respondent s/Rai iways. 

In course of hearin!, Shri Nayak s.bmitted 

that the Applicant ie permitted to file a detailed 

representation before the General Manaçer loy way 

f ventilating his grievances. In the said view 

of the matter liberty is hereby granted to the 
ithin a period of one month from to-dayj 

Applicant to file a representationLIeore the 

General Maner of S.E.Railway, who should 

consider the same and pass a reasoned and speaking 

order (if necessarY) iY givinq an opportunity of 

hearing the applicant in person) within a period. 

of 120(one Hundred & twenty)days from the date 

of receipt of such representation. 

Sject to the above osetvation and 

directions this O.A. is disposed of. No costs. 

Send copies of this order to the AppliCnflt, 

Respondents and also to the General M.anager, S. E.Rly,  

Kolkata. 	 / 
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